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¢ HIGH COURT OF MADHYA PRADESH : JABALPUR

{ MEMO //
No, !q ] 5375 ! Jabalpur dated the ﬁ! September 2014.
I1V-4-8/2014

To, o

e
L ] /TTI‘E District and Sessions Judge,

Deovmoh
Sub- Submission of information in the matter of purchase of bungalow

office furniture purchased by judicial officer.

Adedkdekh

As you are aware that the State Government by order dated 26.04.2014
has granted permission for purchase of bungalow - office furniture and has also
permitted the Judicial officers to retain the same on completion of 5 years on
payment of 20% of the purchase cost.

As directed this is to request you that whenever proposals are sent to this
Registry for retention of the bungalow office furmshing articles (Sofa-set cenler
table, side table, etc.) the following information may be submitted:-

1. The order of purchase and the copy of the receipt,
7 The entries in the stock register (photo copy to be enclosed )

3. The depreciation should be shown in a tabular form year-wise,

ﬂL \_,-\ ——"
(A. M. YEOLEKAR)
o S Officer On Special Duty
/I 3 =
[indt. No, N \"‘ Sﬂ W Jabalpur dated the 19/ September 2014.
1V-4-8/2014

Copy forwarded to -

- 1le Principal Registrar, High Coutt of M.P, PBench Indore,

2-  The Principal Registrar High Court of M.P. Bench Gwabor,

1. The Prineipal Registrar (Vig) / 1.LR. and Exam / Judl.) High Court of
M., Jabalpur.

A~  Tho Special TUAE ......ccoooev i anilon s e s ns st s v e

3 The Principal Judge Family Court ...

6-  The Registrar (Vig / Admn. [Judl -1/ Judl-11/D.E. /E/O.S.D. High
Court of M.P. Jabalpur,

7-  Asstt. (Work) High Court of M.P. Jabalpur, for information and necessary

action.. _
uﬁh’w"-ﬂ____._.—-
- (A'M. YEOLEKAR)
Officer On Special Duty




